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In the Central Administratiue Tribunal

Principal Bench, Neu Delhi

Regn. No.OA-482/91 Date: 25.8. 1993

Shri B^uri & Ore. .... Applicants

\l er su s

Union of India .... R espond ent s

For the Applicants .... ■ Shri. V. P. Sharma, Advocate

For the Respondents

COR AH: Hon'ble fir. 3. P. Sharma, fl ember (3udl.)
^ Hon'ble fir, B. K. Singh, flember (A)

1. To be referred to the reporters or not?

Oral Judgement

(By Hon'ble fir. 3. P. Sharma, flember)

The learned counsel for the applicants ga«e a

statement at the Bar that^ the relief orayed for in th,

0. A. has since been d apart mentally alloued to the

applicants end they have no more grievance uith regard
to that Cause of action. In vieui of thic i.ui vnis, tne present

application has become infructuous and ia not being
pressed. The application is di;

N o CO st s.

■ sposed of as infructuous.

(B. K. Singh)
flemb er( A) (0. p. Sharma)'' ^

flemb er ( 3)
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